
 अनत अ.  B.  Chavan:  The  hon.

 Shri  P.  K.  Deo:  I  wanted  &  cate-
 gorical  answer  to  my  question.

 Mr,  Speaker: You  gave  a  long
 background.  What is  the  question?
 Put  the  question.

 Shri  P.  ह.  Deo:  You  know  all
 thet  background.  In  view of  all

 available to  the  commission?

 Shri  उ.  छ  Chavan:  I  said  that  if

 certainly  our
 intention  will  be  to  give  it  to  them.

 12.28  brs.

 ELECTION TO  COMMITTEE

 (Cawmat,  Apvisory  Conmarrrse  ror
 Nationa,  Caper  Jone

 The  Minister of  Defence  (Shri
 SWaran  Gingh):  Gir,  I  move:
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 “That  in  pursuance of  sub-sec-
 tion  (1)  of  section  12  of  the
 National  Cadet  Corps  Act,  1948,
 as  amended  by  the  National  Cadet
 Corps  (Amendment)  Act,  1952,
 the  members of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker may  direct,  two
 members from  among  themselves
 to  serve  as  members  of  the  Cen-
 tral  Advisory  Committee  for  the
 National Cadet  Corps  for  a  term
 of  one  year,  subject  to  the  other
 provisions of  the  said  Act  and  the
 Rules  made  thereunder”.

 Mr,  Speaker:  The  question  is:

 “That  in  pursuance of  sub-sec-
 tion  (1)  of  Section 12  of  the
 National Cadet  Corps  Act,  ‘1948,
 as  amended  by  the  National  Cadet
 Corps  (Amendment) Act,  1952,
 the  members of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker may  direct,  two
 members from  among  themselves
 to  serve  as  members  of  the  Cen-
 tral  Advisory  Committee  for  the
 National Cadet  Corps  for  a  term
 of  one  year,  subject  to  the  other
 provisions of  the  said  Act  and  the
 Rules  made  thereunder.”

 The  motion was  adopted.

 12.29  brs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd.

 Mr,  Speaker:  We  have  seven  more
 hours  for  the  debate.  We  shall  take
 up  the  General  Discussion now.

 Shri P.  K.  Deo  (Kalahandi):  Before
 you  go  tc  the  next  item,  regarding  the
 privi'ege  motion  I  have  given  notice


